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OPEN COURT 

• 

CENTRAL ADMINJ:STRATIVE TRIBUNAL ALLAHABAD BE?CH 

ALLAHABAD. • 

Dated : This the 17th day of _A_pr_.1_1 __ 2002 

Hon'ble Mr. JUstice RRK Trived.1. V.ice-Cha.irman 
Hon'ble Maj Gen K.K. sriv1stava. Member (A) 

original Appl.1.cation no. 1067 of 1997. 

Rajendra Kwnar. 
S/o Late sr.1 A.B. Lal sr.ivastava. 

R/ o 156/12 9 • Unchamandi. Allahabad. 
Presently posted as Accounts Officer • 

.in the off .ice of Chief controller of Defence 

Accounts (Pension). Allahabad. 

• •• Applicant 

By Adv : Sri HS srivastava 

Alongwith 

original Application no. 884 of 1993 • 

Chamman Lal. S/o late Mot.1 Lal. 
R/o 27. Sadar Bazar. Allahabad. 

By Adv : sr.1 HS sr.ivastava 

Alongw.1.th 

original Applicati~ no. 663 of 1998. 

J:tut Ram Gupta. s/o Lat. Nathuni Ram. 

R/o 198-B-JK. New Pura. Ko1"e li. 
Allahabad. 

By Adv : Sri HS srivastava 

Alongwith 

original Application no. 793 of 1998. 

Rajendra Pratap Singh. 
s/o late sri a.a. singh. 
R/o Village south Kotwa. 
P.O. JamWlipur. Distt. Allahabad. 

By Adv : Sri HS srivastava 

••• Applicant 

• • • Appl.icant 

• •• Applicant 

••• 2/-
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2. 

Versus 

1. Union of India through secretary. 
Ministry of Defence (Finance). New Delhi. 

2. The Financial Advisor. (Defence services). 
Ministry of Defence (Finance). New Delhi. 

3. The controller General of Defence AccoWlts. 
west Block - v. R.K. Puram. New Delhi. 

4. The Chief controller of Defence Accounts. 
(Pensions), oraupadighat, Allahabad • 

• • • Respondents in 
OA no. 1067/97. 
OA no. 884/93 & 
OA no. 793/98 

By Adv : · Km sadhana srivastava (OA no. 1067/97) 

1. 

sri G.R. Gupta (OA no. 884 of 1993) 
sri s.aandbyan (OA no. 793 of 1998) 

And 

union of India. through the secretary, 
Ministry of Defence (Finance), New Delhi. 

' 2. The Controller General of Defence AccoWlta, 

west Block-v. R.K. Puram, New Delhi. 

3. The Co1. ·roller of Defence Accounts. 
Bor4er RLI • Kashmir House, 
Raja Ji Mcu. ...,Yew Delhi • 

. 
4. The Controller 0 efence Accounts. 

Udyan Vihar. Naran'::J ... , Guwahati. 

• •• Respondents in 
OA no. 663/98 

By A&r : Km s. srivastava 

ORDER 

Hon• ble t-tr. Justice RRK Trivedi. vc. 

By t hese OAs f !led wider section 1 9 t he AT Act. 

1985. the applicants have prayed for suitable ordt~ ~r 

direction to the respondents to consider the cas e of t • . 

• • . if- . 
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3. 

cA ~ ~/ J ~ 
applican~ and take action to promote » the applicant;'' 

to the grade of senior Accounts Officer from 1.10.1996. 
"'!=-.\-tr ._,>. .. 

the day ai• juniorA Sri M.:t. Khan and olahers1 Were promoted 
' 

with all consequential bttnef its 

22.9.1992. The date of promotion 

in respects of the applicants. 

as provided .in OM dated 
c.A .. -(. 

claimed jA different 

2. sri H.s. srivast:ava. learned COUR:lel for the 

applicant has placed before us the copy of the order 

dated 29.11.2000 passed in OA 808 of 1997 in which 
./'. ' \'\ vo-f~ '< 

similar controversy was a•i·rse~and decided by this 

Bench and the applicants were found entitled for the 

relief. 

3. l<m Sadhana 5rivastava. learned COWlsel for the 

respondents. however. submitted that the critarian adopted 

by the D.P.c. for promotion to senior Account Officer was 
.._/'-.... o,c~r .,. ..... 

in accordance with the guidelines contained in ar az:cl OM 

no. 22011/5/56-•stt (D) dated 10.4.1989 for promotion 
-A .,._ 

to the seni or Account •fficer grade
1 
~seniority cum fiJ:nesa. 

It is submit that there was no discrimination and · -

the department w,. 

provided in the OM. 

r oceedings according to guidelines 

4. we have considered the submission of learned 

counsel for the parties. However. since &; .Division Bench 

of this TribWlal has already conside1 1 the controversy 

and has given the judgment. after cons.i. l ng the circular 

dated 22 .9.1992 and the applicants were fowi. ,ntiteled 

for relief; .Jin our opinion the applicants are u 

entitled for the same relief. The Division Bench pc. ·d 

•••• 4 ; 
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4. 

the following order :-

•The OA is accordJ.ngly allowed. Respondents 
are directed to consider the claim of the 
applicant afresh for promotion in the light 
of the observation made in the order. Xf the 
ap~licant is found entitled for prcmotion 
consequential benefits shall also follow. 
Thia order shall be complied with. withlln a 
period of four months from the date of communicatio 
of the order ... 

All the <».s are disposed of on the same terms and conditions 
as provided in the above order. 

s. There all be no order as to costs. 

Member A ' f Vice-chairman 

/pc/ 


